s

of A.P, in Civil Appeal No.9-15/86,

0.A, 186 of 1987,

.
P.Narasimha Hag

R Y [ R

Counsel faor Applicant : Mr.

Counsel for Respondents: Mr,

| ,CG63C &

Mr,.M,P,Chandremouli, Special Counsel
for Govi.ofAP.

ORDERS OF THE TRIBUNAL dt.4-8-1987.

This is an application filed for iss

to the appointing auvthority, viz. Chief Eng

Bolangir division, 1047Arsa, Visakhapatnam

v 1S PeSE AL
case of the applicant for the uacancxﬂizjiﬂ
uithoﬁt the medium of Emplo?mént Exchange,
appliéant claims‘that he is entitled fo be
the vacancy irrespective of whether he is ¢

the Employment Exchange or not. He claims |

Y
H‘-.«.:

ue of directions

ineer,Prajects,

'to consider the

LD ¢, undi e ]b}-%cﬂg&d—
)

T e ey
Ly —TJ!

l-«ﬂL!!

R e
that is, the
cmnsideréd for
pongored by

that on the

strength of the application made directly ﬁo the appointing

authority (first respondent), he is entitle

for emnloyment, i

2, e havé heard the Learnéd Counsel fo

S.C.for Central Government and alsa the Spe

d to be considered

T thz Applicant,

cial Counsel for

the Government of Andhra Pradesh represent i

of Employment and Training, Andhra Cradesh

behalf of District Employment Officer, Empl

Ulsakhapatnam.

3. - The Learned Counsel for the Govkt.of

to our notice that on an appeal preferred b

India passed the following Order :

"Pending disposal of the stay applic

the Sup

ng the Director

,IHyderabad on

i
yment Exchange,

A\ .P, has brought

y the Government

reme Court of

ation and not-

withstanding any orders made by thel Hioh Court in

other cases, recruitment will be ef
dance with G.0.Ms.N2,.%35 dt.June 28
Rt.Ne.1406 dt.Nov.6, 1875 issued by

+ Lo ' . :I

Fected in acoor-
, 1925 and G,0,
the State Goui.,"

contd..2
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Jimilar caeses havealso come up before the High Court of

Aindhra Pradesh and the High Court was of the vieu that it

cgnnot stop the recruitment and alsoc stated that any ]

ﬂglections or appoihntments made to the posts concerned

!
ih the W.Ps, befors the High Court of Andhra Pradesh

skall be subject‘to the result of the Order finally passed
in the U.Ps. concerned. HNo interim orders wers issusd to
c%nsider the applicants pbefore the High Court for Appoint-
mént to the posts as sought for by them,

4 The various instructions issued;by the Govt, of
I%dia are aimilar to the instructions contained in G.0.

M%.NO.SSS dt.Jdune 28, 1875 and G.C,Rt. Ne.l40&6 dt.Nov.6:,

1975 issued by the Govt. of A,P,, which is the sub ject

matter of litigation bzfore the Supreme Court of India.

TWB latest aof such instructions which has besn produced
b&éfore us is Memo,no.14/22/65-8stt(b) from the Ministry

0# Home Affairs, Govt. of India, dated 12-6-1968.

5; In the circumstances and in view of the interim
a;ders of the Supreme Court, it is directed that the
sglections made by the first respondent:shall be subject
to the result of the final orders that ﬁay be passed in
tHis applicatidn. lJe do not, howsver, considerbglappro-

priate to give interim directions toc consider the names

ofi the applicant at the present stage.

| p .
Y P N S
(D.SURYA RAQ)

{(B.N,JAYASIMHA) o
Vice-~Chairman, . Member.
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